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54 S. SHRI A MOLLA 
Will th Mini ter of SPO TS b pl a ed 
to eta 

(a) whether Government have any 
ports re earch programme with the 

obj ctiv f dev lopin world cIa 
sort men and ort women; 

(b) if so, det il of th said pro-
gramm; nd 

(c) if not" how Government intend 
to promote port in the country ? 

T INISTER 0 PAR lA-
M TARY AFFAIRS" SPORTS A D 

ORKS AND HOUSING (SHRI BUTA 
S G : (a) to (c) R earch in Sport 
i a comparatively n w ar a in India. 
A d ci ion has recently been taken by 
t . etaji Subha ational In titute of 
Sp t atiala) to t up a Facul ty of 
Sports Sci nces for initiating spe~iali-

d r search in port . and games. The 
Faculty win have separate D part-
ment , adequately manned by re earch 
p rsonnel and fully equipped with 
ophisticated research equipment" for 

taking up research proj cts in disci-
plines like Sports Medicine-! ' Sports 
Psychology, Sports Physiology, ~iome
chanics Training, Methods, Bioche-

. ,tTY" utr'tion e\c. 

II Strike in J100d Corporation Qf Wdia 
fI I r 

I ~A16. SHRI Cf1IRANJILAL 
S RMA: Will the Minister of FOO'D 

ND CIVIL UPPLl~S be pleased 1'0 
. ( ; . 

L" , 1 • . I 

(a) »umber of employees ' of the 
000 1 orpora.tiQ~· of In~Ha (F.e.!) who 
b erved strike on 25 ebruary" 1983, 

I (~) the re~so~s for the strike; .and 

~ I • (c) st~p , \tak~n tO
l 

olve thett· pro-
blem ? ' I .d 

1ST R 0 
Jt b 

STAT 0 
OOD AND 

ritten nswers 00 

CIVIL SU LI S (SHRI B OW AT 
JHA ZAD): (a) At the in tance of 
on 6f the S aft' Unions, some emplo-
ees ob rv d half day ~ it-in-prot 81" at 

different places on 25 .. 2-1983. 

(b) and (c) The main demand of the 
various staff Union in Food Corpor-
tion of India reI ted to revi ion of pay 
scales and paym nt of interim reI if" 
pending wage revi ion. The Government 
ha agreed in principle to pay revi i n 
of Cat gory ill nd IV employee of 
the Corpora tion wi th ffect from 
1-10-1982 subject t cert in condi-
tions, nd have al 0 approved the pro-
p I f the Food Corp ration of India 
to pay an ad hoc interim reli f of 
R . 40/- p month to all eat gory n 
and IV employ "es as a c n equence 
thereof. Th matter has b en discus ed 
by the Corporation with the major 
Unions and is under consideration. 

. Reductio. Pric of Foodgra in 

5418. SHRI B.V. DES Will 
the Mini ter of OOD A D IVIL 
SUPPLIES be ple ed to state: 

(a) whether G vernment of ar-
nataka have decided to reduce the 
prices of foodgrain llpplied through 
fair price sllops; 

(b) if so, whether State Government 
have approached the Central Govern-
ment to help in checking and reducing 
the prices of foodgrain ; 

(c) if so, the reaction of Central 
Gov rnment; and 

(d) to what e tent Central Govern-
ment have agreed t help the State 
Government in achieving this price 
reducti n of ess~ntial comm dities ? 

THE MINISTER OF STATE 0 
THE MINISTRY OF OOD D 
CIVIL SUPPLIES. (SHRI B AGWAT 
J A AZAD): (a) to (d) The Central 

owrnIhent is upplying foodgrains to 
th tat Oovernm nts at heavilY sub i 
di d pric s nd has b en advising th 
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St e Government to fix the retail 
prices of fo dgrains di tribut d through 
the fair price shops at reasonable levels 
in order to rna . e fo dgrains av, Hable 
to the consumer at a rcasonable cost 
and al 0 to maintain the open market 
price at a reasonable level. The 
Government of arnataka havo 
educed the rctail price of rice issued 

through the Fair Price Shop. 

Regularisation of Ca ua) Labour in 
N.B.C.C. in DeJhi 

5419. SHRI VIJAY KUMAR. 
Y ADA V : Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) bow many casual labour ar~ 
employed in the National Building 
Con truction Corporation in n lhi ; 

(b) how many of them have com-
pleted six months of continuous service; 

(c) whether Governm nt have ado-
pted the Model St nding Orders for 
ea uallabour in the said Corporation; 

(d) if so, whether the workers who 
have completed ix m nths of con-
tinuous service have been made regular 
according to item 15(0 of the said 
rule; if so , the number of such regula-
rised workers; and 

(e) steps Government are going to 
take for regularising all those workers 
coming under the ambit of item 15(1) 
of th~ said rule? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOU-
,SINO (SHRI MOHAMMED USMAN 
AR1F) : (a) to (e) The information i 
being collected and wi 11 be laid on tl,e 
table to the House. 

Mil Di tribution Sy tein of DMS and 
Mother Dairy 

5420 , SHRI CHITTA MAHATA: 
Will the Minister of AGRICULTURE 

, be please4 to st~tQ • 

(a) w ther it is a fact that the 
milk dis ributi n y t m of Mother 
Dairy . and , the Delhi Milk Schem is 
altogether differen : ' 

(b) if so, the details thereof; 

(c) whether it is also a fact that 
milk distribution ystem of Mother 
Dairy to the public is very convenient; 
and 

(d) if so, whether n .M.S . whould 
also adopt the same system and if not" 
the reasons therefor ? 

THE MINISTER OF STATE IN 
THE MlNISTRY OF AGRICUL. 
TURE (SHRI YOOENDRA MAK-
WANA) : (a) and (b) Mother Dairy is at 
pre ent marketing its milk from token 
operated milk vend ing booths" insulated 
containers installed in shops and one 
un refrigerated mini booth. It is also 
marketing fun cream milk in poly-
packs . At Mother Dairy booths" 
consunlers can procure milk by insert'-
ing a token in the vending machines. 

In the case of Delhi Milk Scheme~ 
milk is distributed in bottles through 
the milk depots on the principle of 
"'fir t come, first served"'. The n.M.S. 
has appointed Home Delivery Agents 
for supply of milk to the individual 
consumers on Home Delivery basis. 

(c) and (d) The two sytems being 
diff rent" there is no question of any 
comparison. There i no propo al to 
adopt the Mother Dairy system for 
Delhi Milk Scheme, at present. 

Structural Defects in D.D.A. 
Constructions 

5421. SHRI NAWAL KISHORE 
SHARMA ' : Will the Mini ter of 
WORKS AND HOUSING be plea ed 
to state: 

(a) whether his attention 1;1a been 
invited to a news item appeared in the 

,.. Jndian,. Expre: dated the 3 March .. 
. 198~ un4cr the beadins 'ODA report . 

, - .. . 




